
57 Written Answers ASADHA 17,
(c,) whether the representation 

made by the L.I.C. Field Workers* 
Association against the termination 
notices has been considered; and

(d). if so, what decision has been 
taken thereon?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) and (b). 
The present terms and conditions of 
service of development officers link 
their remuneration with the pre
mium income. The annual remune
ration of a development officer 
should not exceed 20 per cent of the 
eligible premium income secured by 
him during an appraisal year. Deve
lopment Officers in whose case the 
said percentage stands exceeded, 
have been allowed a transitional pe
riod of three years to conform to the 
above requirement. These who fail 
to keep within the stipulated cost 
norms will have their remuneration 
adjusted so as to bring them within 
the prescribed cost ratio. The ser
vices of those development officers 
whose remuneration has been so 
adjusted over a successive period of 
three years will be terminated. Fur
ther if in applying the prescribed 
cost norms, the basic pay of a deve
lopment officer can not be fixed at 
least at the minimum of the rele
vant grade, his services may be ter
minated by the appointing authority 
after giving him a show cause no
tice. Notices of termination of ser
vice have been issued to some de
velopment officers but their precise 
number is not readily available.

(c) and (d). Some representations 
against the revised terms and condi
tions of service of development offi
cers which include provisions for 
termination of service also have been 
received. The matter is receiving 
attention.
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Difference of interest for Cash Loan 
given by Nationalised Banks

♦404. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister of FINANCE 
AND REVENUE AND BANKING 
be pleased to state:

(a) whether there is any difference 
of interest for the cash loan given b y ' 
different nationalised banks; and

(b) if so, the particulars thereof?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) and (b). 
R.B.I. has prescribed a Minimum 
Lending Rate of 12.5 per cent and 
the maximum rate of 16.5 per cent 
inclusive of the interest tax for all 
public sector banks and banks with.




